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CASE NO. :
Appeal (crl.) 292 of 2008

PETI TI ONER:
AKHI L KUVAR

RESPONDENT:
CENTRAL BUREAU OF | NVESTI GATI ON

DATE OF JUDGVENT: 11/02/2008

BENCH:
S.B. SINHA & V. S. SI RPURKAR

JUDGVENT:
JUDGVENT
ORDER

CRI M NAL ' APPEAL - NO. 292 OF 2008
[Arising out of SLP(Crl.) No.6368/2007]

Leave granted.

Havi ng heard the | earned counsel for the parties, we are of the opinion that the
interimbail granted by this Court in favour of the appellant should be allowed to
continue. The appeal is disposed of with the aforenentioned direction.




